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19 of the Coir Industry Act, 1953. 
[Placed in Library. See No. LT-
2768/64]. 

(ii) Corrigendum to the Annual 
Report of the Rubber Board for 
the year 1961-62 laid on the Table 
on the 13th March, 1964. [Plac-
ed in Library. See No. LT-2769/ 
64]. 

COTTON TEXTILES (CONTROL) AMEND-
MENT ORDER, AMENDMENTS TO KHADr 
AND VILLAGE INDUSTRIES COMMISSION 
RULES, AND 

AUDIT REPORT ON ACCOUNTS OF 
CENTRAL SILK BOARD 

The Minister of Industry (Shrl 
Kanuugo): I beg to lay on the Table--

(i) a copy of the Cotton Textiles 
(Control) Amendment Order, 1964, 
published in Notification No. S.O. 
457 dated the 8th February, 1964, 
under sub-section (6) of section 3 
of the Essential Commodities Act, 
1955. [Placed in Library. See 
No. LT-2770/64]. 

(ii)a copy each of the following 
Rules under sub-section (3) of 
section 26 of the Khadi and Village 
Industries Commission Act, 1956:-

(a) The Khadi and Village In-
dustries Commission (Amend-
ment) Rules, 1964, published in 
Notification No. GSR. 125 dated 
the 17th January, 1964. 

(b) The Khadi and Village 
Industries Commission (Second 
Amendment) Rules, 1964, pub-
lished in Notification No. GSR. 
1093 dated 1ihe 17th March, 1964. 
[Placed in Library. See No. 
LT-2770/64]. 

(iii) a copy of Audit Report on 
the accounts of the Central Silk 
Board for the year 1961-62. 
[Placed in Library. See No. LT-
2772/64]. 

DRUGS (FmST AMENDMENT) RULES 

The Deputy Minister ill the Miuls-
try of Health (Dr. D. S. Raju): On 
behalf of Dr. Sushila Nayar, I beg to 
lay on the Table a copy of the Drugs 

(First Amendment) Rules, 1963, pub-
lished in ]l;otification No. SO. 209:1 
dated the 27th July, 1963, under sub-
section (3) of section 33 of the Drugs 
Act, 1940. [Placed in Library. See 
No. LT-2295/64]. 

CO~.IMITTEE ON GOVERNMENT 
ASSURANCES 

MINUTEs OF SEVENTH SITTING 

Shri Morarka (Jhunjhunu): I beg to 
lay on 1ihe Table the Minutes of the 
Seventh Sitting of the Committee on 
Government Assurances held during 
the current Session. 

MESSAGE FROM RAJYA SABHA 
Secretary: Sir, I have to report the" 

following message received from the 
Secretary of Rajya Sabha:-

"In accordance with the provi-
sions of rule 97 of the Rules of 
Procedure and Conduct of Business 
in the Rajya Sabha, I am directed 
to enclose a copy of the Indian 
Railways (Amendment) Bill, 196., 
which has been passed by the 
Rajya Sab'ha at its sitting held on 
the 21st April, 1964.". 

INDIA.1'i RAILWAYS (AMEND-
:MENT) BIT..L 

LAm ON THE TABLE AS PASSED BY 
RAJYA SABRA 

Secretary: Sir, I lay on the Table of 
the House the Indian Railways 
(Amendment) Bill, 1964, as passel! 
by Rajya Sabha on the 21st April, 1964. 

PRESENTATION OF PETITION 
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RESIGNATION OF MEMBER 
(SHRI LAL SHYAMSHAH) 

Mr. Speaker: I have to inform the 
House that Shri Lal Shyamshall, an 


